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LOK SABHA

Saturday, 18th December, 1954

The Lok Sabha met at Eleven 

of the Clock,

IMr. Deputy-Speakeii in the Choir]

QUESTIONS AND  ANSWERS

<No Questions: Part I not published)

RESIGNATION OF SHRIMATI 

VIJAYA  LAKSHMI

Mr.  Deputy-Speaker; I have to  in

form the hon. Members that Shrimati 

Vijaya  Lakshmi Pandit  has  resigned 

her seat in the House with effect from 

the 17th December,  1954,

HESOLUTION  R£:  REMOVAL OF 

SPEAKER

Mr.  Deputy-Speaker:  There  is  a

Resolution  on  the  Order  Paper. 

Shri Vijneshwar Missir.

Shrl S. S. Mote (Sholapur):  May I 

crave your indulgence to move U.  I 

.am one of the signatories.

Mr.  Deputy-Speaker;  Is  not 

Shri Vijne.-ihwar  Missir here?

Shri V. Missir (Gaya North)  TOM—

Severs]  Hon.  Memlî r̂s:  Then  let

him move it.

Mr. Deputy-Speaker: I am only con- 

•sidering: before I  ask hon. Members 

to rise In their seats. I would like to 

taow some facts relating to this. Now 
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this is a Resolution, and a Resolution 

has to  be  specific,  not  vague,  or 

indefinite. There  are  charges  for  re

moval: they are all vague. How is the 

House to address itseU? What are the 

incidents  leading  to  it?  They have 

not been given. I would like to know 

how this Resolution is admissible.

Shri  Raghuramalah  (Tenali):

Mr. Deputy-Speaker, I wanted to rise 

on a point of order.  But you were 

good enough to point it out yourself.

No doubt, removal  of the Speaker 

who does not enjoy the confldence is 

one  of the  privileges  of  this  House 

under  Article  94.  But  Article  94 

merely refers to a Resolution. It does ̂ 

not  say  what  Ihe  contents  of the 

Resolution  should  be.  The  contents 

of the Resolution and the manner ol 

its entertainment by the bouse  are 

matters  of  procedure,  wherein  we 

have  to  be  guided  entirely  by  the 

Rules  of Procedure. I would like to 
draw your attention. Sir, to Rule 191 

which  lays  down  what  a Resolution 

should contain  and  what it  should 

not. I would draw your pointed atten

tion to clauses (i) and (iii), (i) says:

“the Resolution shall be clearly 

and precisely  expressed.”

(iii)  says:

“it shall not contain arguments, 

inferences,  ironical  expressions, 

imputations  or defamatory state

ments;”.

When I read this Resolution, I feel 
that  it  offends,  and offends gravely, 

bolh  clauses  (i)  and  (iii).  Taking 

clause  (i)  first,  we  have  to see 
whether the Resolution  before us is




